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(2023) 02 OHC CK 0006

In the Orissa High Court

Case No : Writ Petition (C) No. 36226 Of 2022

Krupajala Self Help Group, Balasore APPELLANT

Vs

State Of Odisha And Others RESPONDENT

Date of Decision : 03-02-2023

Acts Referred:

Citation : (2023) 02 OHC CK 0006

Hon'ble Judges : Arindam Sinha, J

Bench : Single Bench

Advocate : Samir Kumar Mishra, Y.S.P. Babu

Judgement

Arindam Sinha, J

1. Mr. Mishra, learned advocate appears on behalf of petitioner and submits,
subsequent to filing and moving the writ petition his client has come to know
that opposite party nos. 7 and 8 have been engaged by undisclosed agreement.
In the scrutiny made for selection, his client was ranked second and said
opposite parties, third. They have been engaged in this way to deprive his client,
who was supplier since long. The period of present supply is due to expire on
31st March, 2023.

2. Mr. Babu, learned advocate, Additional Government Advocate appears on
behalf of State and prays for direction to file counter. He wants two weeks’ time.

3. State will produce the agreement and issue necessary instructions for
submissions being made on its behalf on adjourned date. This urgency is
because the supply period ends on 31st March, 2023.

4. List on 10th February, 2023.
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